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DR. KARAN SINGH: Sir, how do you know that? Do you have any
figures, in this regard? How can you say that it is going down?

SHRI ARJUN SINGH: By the incidents that are reported, and that are
also brought to the notice by other parents. I mean, I have no statistics on that
because how can I have statistics on ragging in every school? But the fact is
that it has come down, and, not because of the Education Department, but
because of the civil society, because of the parents, the students themselves, and
if there is anything beyond that, which has to be taken care of, we are certainly
open to that.

MR. CHAIRMAN: Now, Question No. 283. ...(Interruptions)... SHRI
SANTOSH BAGRODIA: Sir, will you allow Half-an-Hour Discussion on it?
SHRIMATI BRINDA KARAT: No, no; ...(Interruptions)...

[*283. The Questioner Shrimati Hema Malini was absent. For answer vide
page 31 infra.]
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Reduction in the number of drop-out children

1¥284. SHRI RAIJNITI PRASAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of the plan of Government to reduce the .number of drop-out children
under Sarva Shiksha Abhiyan in the country;

(b) the results achieved in this direction after implementation of the above plan;

(c) to what extent Mid-day Meal' scheme has been effective in this direction;

(d) whether any review has been made as to what extent these schemes of
Central Government have been effective; and

(e) if so, whether any shortcomings have been found in these schemes during
such review and if so, the measures being taken to remove them?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (e) Dropout rates have been declining steadily since launch of Sarva Shiksha
Abhiyan. The primary stage dropout rates from 39.03% in 2001-02 to 31.36% in 2003-04.
The dropout rate for girls declined more sharply by 11.76% points during the same
period.

Apart from regular monitoring by the Government of India, SSA is reviewed every
six months by independent experts. The last review was held between 17.27 July, 2006
which has expressed satisfaction at the remarkable progress in increasing access and
narrowing gender and social gaps in SSA, wherein the country is fast approaching near universal
enrolment at primary stage. The review has noted that dropout rates are declining and
recommended that SSA needs to continue to improve retention and quality of
instruction.

A multi-pronged approach has been adopted under SSA for reducing dropout rates. One set
of interventions relates to strengthening of schools and improving the quality of education
through improvement in school

T Original notice of the question was received in Hindi.
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infrastructure, recruitment of additional teachers, annual school grants, regular training of
teachers, regular academic support to teachers etc. In addition, several interventions under
SSA also aim at community support, flexible schooling for children who are dropouts, older
children or children in difficult circumstances, and special provisions to promote education
of girls, children from disadvantaged sections of society or children with special
needs.

The Mid-Day Meal (MDM) Scheme provides a hot cooked meal to nearly 12
crore children studying at the primary stage in Government, Government aided, local
body schools and alternative education centres.

Reviews of MDM Scheme by the Ministry had indicated the inadequacy of

central assistance for cooking cost and the non-availability of kitchen sheds. Both issues
have been addressed in the revised midday meal scheme.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir, we have a
very stringent monitoring process in place to ensure that the Sarva Shiksha Abhiyan is
being implemented in the proper way. We have local community based monitoring done
with regard to the enrolment, with regard to the attendance and also with regard to the
retention of the children. We also have a computerised educational system and MIS
system in place which gives us reports from the States. And, we also have progress
reports against key educational indicators sent by the States every month, and we also have
quarterly monitoring records which are sent to us by the States. Sir, we have also 41
National Social Science Institutes attached to the States which do conduct field surveys
and they do send us reports/records. We also encourage individual surveys to be done.
With regard to the dropout rate, definitely, there is a positive downward trend. With
regard to the boys, in 2001-02 when our dropout rate was around 38.36 per cent, in 2003-
04, it has come down to 33.66 per cent which is down by 4.7 per cent. With regard to the
girl, 39.8 per cent was the dropout rate in 2001-02, it has come down to 28.44 per cent which
is again down by 11.44 per cent. So, all put together, the dropout rate which was
hovering around 39.03 per cent in 2001-02 has come down to 31.36 per cent in 2003-
04 and it is down by 7,6 per cent. So, I must say that this is a positive trend.
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SHRIMATI D. PURANDESWARI: Sir, assistance is provided to the States to
conduct their own evaluation, monitoring and management of this scheme. Sir,

independent studies are also encouraged by the Government so that we get unbiased
reports/records with regard to the
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implementation of the Mid-day Meal Scheme. The Planning Commission is also now
launching a nationwide evaluation programme with regard to the revised scheme. The
UT and State Governments have been commissioned to conduct their own independent
evaluation. The UNICEF has also been asked to Undertake a baseline survey with regard
to the nutritional status of the children. So, these are the various monitoring aspects that
have been undertaken by the Government of India, We have revised the scheme in July
2006 wherein the convergent cost has been increased from Re. 1 to Rs. 1.50 and 50
paise is the share which is pitched in by the States. With regard to the grain, again 100 gms
is being provided to the children. Besides this, Sir, the menus have been revised and new
menus are added other than khichri and dalia which were served to the children earlier. Sir,
some Governments have been giving them egg and fruit also. This is also added to the
menu. Along with this, they are also giving micronutrients and also deworming
medicine. Various innovative interventions have been undertaken.

MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRIMATI SHOBHANA BHARTIA: Thank you, Sir. Earlier the Central
assistance given to the States or the Mid-day Meal Scheme was based on the demands
furnished by the States. According to the reports, now they have changed the system and
the mechanism for giving allocation is based on the annual work plan, which is
prepared by the States. I want to ask the hon. Minister whether there is any audit done of
the outlay versus outcome. On what basis, do you increase the allocation because 12 crore
children are availing of this? How do you ensure that this is not getting wasted? So, do
you audit what happened the previous year before you make fresh allocations to prevent it
from going into the black market. Also it helped to reduce the dropout rate from school?

SHRIMATI D. PURANDESWAR: Sir, Mid-day Meal is a very progressive
step towards controlling dropout rate. It has shown very positive influence not only
on the enrolment and retention but on attendance also and the dropout rate has come
down very well. With regard to the monitoring system, Sir, I have already informed that
we do have monitoring system being conducted regularly. We do get positive feedback.
With regard to auditing, we have annual reports being sent by the States, they are audited
by Chartered Accountants, and they are sent from the States. Any instance of diversion or
any malpractice brought to our notice is definitely taken care of, Sir, and it is definitely
looked into.
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DR. (SHRIMATI) NAJMA A. HEPTULLA: I would like to ask the
hon. Minister this: As far as the drop outs of the girls are concerned, she says
that they have reduced. Has the Government made any study in this San/a
Shiksha Abiyaan that the schools they identify, have enough toilets over there?
When I was involved with UNICEEF, a study was done which says that in the
absence of toilets for the girls, many drop outs were there, specially of the
girl students. What precautions have the Government taken or what provision
have they made to see that there are enough toilets for the girls in the schools?

SHRIMATI D. PURANDESWARI: One of the main reasons for the girl
children dropping out in the higher classes was that there was insufficient
provision of toilets for girls in the higher schools. That has been specially
taken notice of and special efforts are being done in this direction to ensure
that the toilets are being constructed, specially for the - girls.
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SHRIMATI D. PURANDESWARI: Sir, I agree with the hon. Member that
teacher problem has been a major problem in imparting quality education and
there has been a special drive to increase recruitment of teachers wherein the
teacher and pupil ratio was around 1:44. It has now come down to 1:42. This
definitely means that we are treading in the right direction and almost six lakh
additional teachers have been recruited under Sarva Shiksha Abhiyaan in the first
four years of its implementation. But however, Sir, we need to admit that there
are some regional and there are some district-wise disparities. What is required
to be done now is the rational deployment of teachers in these States and in these
districts and steps are being taken to ensure that the deployment of teachers is
done properly.

SHRIMATI N. P. DURGA: I would like to know from the hon. Minister
whether it is true that the drop out rate of girls in Andhra Pradesh is 42.8 per
cent between class I and IV, whereas the national average is 28.6

21



RAJYASABHA [14 August, 2006]

per cent. If so, have any reviews been made to find out the reasons behind this huge
percentage of girl drop outs in Andhra Pradesh and what is the national curriculum
framework envisaged for improvement in the drop out rate of girl child in Andhra
Pradesh?

SHRIMATI D. PURANDESWARL: Sir, with regard to drop out rates of girl
children between classes I and V, one of the main reasons as I have mentioned earlier is
lack of toilet facilities which we are definitely looking into. Broadly, Sir, this can be
categorised into two. One is the socio-economic factor and the other is the school-
related factor. With regard to socio-economic factor, Sir, sometimes if the family is really
that poor that they cannot send their child to school and the assistance of the child is
required in their homes, in their own farms, business or household, then, that takes
precedence over sending their child to the school. Sometimes, they may even want to
send their child outside for wages. So, that takes precedence and the girl children
specially, Sir, are asked to assist their mothers at home in the household chores and besides
this they are also asked to take care of their younger siblings. So these are the socio-
economic factors. When it comes to school-related factors, as I told you earlier, Sir, the
toilets are a major problem and these are definitely being looked into. We are taking
definite steps to ensure that the girl children are retained in school and there is a positive
trend as I have just mentioned earlier and I am sure it will yield positive results.

SHRIMATI BRINDA KARAT: Sir, the basic issue of dropouts..
.(Interruptions)...

MR. CHAIRMAN: Only women Members are allowed.
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SHRIMATI BRINDA KARAT: Sir, I would like to raise another issue, connected
with that of dropouts. Basically, the issue of dropouts is closely
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linked to the absence of legislation, following the 86th Constitutional Amendment
for the Right to Free and Compulsory Education for all children in country. There
was a draft Bill which had been circulated in 2004. There was a lot of discussion on it all
over the country. Now, suddenly we find that the Government set up another
committee, headed by Shri Kapil Sibal. We are told that on the basis of the
recommendations of the Kapil Sibbal Committee on Central legislation is now, being
replaced by a model Bill and the States are forced to do it. In other words, the
financial, moral and political commitment of the Central Government to ensure the
Right to Free and Compulsory Education to the children of India has now, retreated
from that responsibility. The Government has retreated from that responsibility. It is,
now, trying to have a model Bill and force the States to do it. And, we cannot
understand the reasoning behind this. Therefore, my question is this. Hon. Minister is
here; we know it is a Concurrent subject, but this is a commitment of the Common
Minimum Programme; it is a commitment of this country to ensure free and
compulsory education to our children. How can the Central Government escape
from its responsibility? It is because of the finances? What is the reason behind it?
Therefore, I would like to know when the Central Government is bringing forward this
draft legislation to Parliament. This is connected with the basic issue of dropouts.

SHRI ARJUN SINGH: Sir, this issue is not related to this question, I must
make it very clear. ...(Interruptions)...

SHRIMATI BRINDA KARAT: I am sorry, Sir. The issue of dropouts is linked
to the Right to Free and Compulsory Education. ...(Interruptions)...

SHRI ARJUN SINGH: But, Sir, still it is an issue which, I think, the hon.
Member is entitled to raise; and, later on, there is a direct question on this basis. But, I
think, if I were to go into all the reasons why this has happened, perhaps, I would not be
doing justice to your supplementary. Either you have this questions, which is coming, or, I
would not be averse to having a half-an-hour discussion on it because this is a serious
matter. And, why this has come to pass, the hon. House must know.
...(Interruptions)...

SHRI RAM JETHMALANT: Sir, there is another question, question No. 293.
That may be taken up with it.

SHRIMATI BRINDA KARAT: Sir, the issue of dropouts is linked to the Right
to Free and Compulsory Education. What is your understanding
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on dropouts? ...(Interruptions)... sir, the issue of dropouts is closely linked to the Right to
Free and Compulsory Education ...(Inferruptions) .. w., WQKWSR,
...(Interruptions)...

SHRI RAM JETHMALANI: And, sir, question No. 297 may also be taken up
with it. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Shri Kapil Sibal is also here. Let him give an
explanation how he has ...(Interruptions)...
MR. CHAIRMAN: Okay, Now, Mr. Naqvi.
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SHRIMATI D. PURANDESWARI: Sir, with regard to the publicity aspect that
the hon. Member has raised, there has been a publicity campaign, which is presently
going on, on DD as well on All India Radio. So, there is no way that we are
...{Interruptions)..
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SHRIMATI D. PURANDESWARLI: Sir, it is also on Doordarshan, if you would
attempt to look at it. Sir, with regard to instances of diversion of foodgrains and all that, it is
the State which actually takes action against
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all these diversions of foodgrains and other things that happen in the State,
and if there is something that is brought to our notice, Sir, definitely from here
we, in consultation with the States, do take steps to prevent such malpractices.
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SHRIMATI D. PURANDESWARI: Sir, five States are lagging behind in
the implementation of Sarva Siksha Abhiyan, and they are Bihar, Madhya
Pradesh, Rajasthan, Uttar Pradesh and West Bengal. Sir, special attention has been
paid to these five States, and with regard to the outlay to the States, almost about
49.1 per cent of the total outlay is towards these States.

Now, with regard to the opening up of new schools, 71.4 per cent of new
schools have been opened up in these five States and 56.9 upper primary
schools have been opened there. And, 69.4 per cent of the total teacher
recruitment has been done in these five States. Under the EGS and the AIE
schemes, about 56.9 per cent of the total children covered are in these five
States.

With regard to the civil works, 58 per cent of the total civil works are being
undertaken in these five States. With regard to the NPEGEL which is a very
important component of the Sarva Siksha abhiyan also, 54.4 per cent of the
total girls are covered under this schemes. So, these are the strong steps taken
towards these five States which are lagging behind in Sarva Siksha Abhiyan.

SHRI RAM JETHMALANI: Sir, this is a very complex subject. I only
wish to draw the attention of the hon. Minister and his whole Ministry to
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some vital aspect by asking him a question. Sir, the constitutional obligation of the
Central Government arises out of the Forty-fifth article of the Constitution, the
Directive Principles, which said that within ten years, you shall provide free and
compulsory education. Education was originally at Item 11 in the State List. We
removed it from the State List. It is now in the Concurrent List; education is all in the
Concurrent List. Therefore, it is the primary obligation of the Centre. The answers
which are given here seem to suggest that they are still trying to educate the State
Governments of their responsibility in the matter of education. Sir, that is the tragedy of
it. | want the hon. Minister to realise that today the greatest danger facing this country is
the 'suicide bomber'. The 'suicide bomber' is born as a result of education given in
ramshackle schools by evil and wicked teachers. If proper education had been given
and that constitutional mandate had been fulfilled, there would have been no 'suicide
bombers' in India. You are responsible for creating the suicide bomber because of
your ...(Interruptions)... Sir, I am sorry to say that there is no understanding of the
Constitutional obligation of the Central Government at all. They still seem to think that
it is the obligation of the State Government; they are trying to educate the State
Government and preparing a draft Bill for them. It is their duty to legislate.

SHRIMATI BRINDA KARAT: Sir, where is the Central legislation?

SHRI RAM JETHMALANI: Sir, this is all topsy-turvy
...(Interruptions)...

SHRI ARJUN SINGH: Sir, I can't match wits with such a legal luminary,
but may I very humbly tell him that merely bringing the subject under the Concurrent
List does not mean that the State's rights have been snuffed out. That is not the
...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, what about a Central legislation?
...(Interruptions)...

SHRI RAM JETHMALANI: Sir, I am talking of your obligation.
SHRI ARJUN SINGH: Even the obligation ...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, what about a Central legislation under
the right to education?

MR. CHAIRMAN: Let him reply. Please, don't interrupt.
SHRI RAM JETHMALANI: The State has the right to legislate.
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SHRI ARJUN SINGH: I would like to have a discussion on this. I don't want
to answer a question on this.
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SHRI ARJUN SINGH: I have said that I would like to have a discussion
on this.

SHRIMATI BRINDA KARAT: But, there are only five minutes left now.

SHRI ARJUN SINGH: I am not saying, now; we could have a half-an-hour
discussion on this.
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Setting up of private sector food processing units in Jharkhand

*285. MISS MABEL REBELLO: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(@) the private sector units set up in Jharkhand for food processing;

(b) the total investment that has come to the State in the food processing
sector; and

(c) the steps Government are taking to improve the food processing industry in
Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF FOOD
PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a)to (c) A
Statement is laid on the Table of the House.

Statement

As per the information received from Central Statistical Organisation,
Ministry of Statistics & Programme Implementation from the Annual Survey of
industries, number of units and the corresponding
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